TR &, §.ue.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

Y.S.-31.31R.-31.-19022026-270312
CG-OR-E-19022026-270312

T
EXTRAORDINARY
AWM II—Evs 3—39-Tvs (ii)
PART II—Section 3—Sub-section (ii)

grfee ¥ THfAT
PUBLISHED BY AUTHORITY

|, 846 TS faeeft, AR, HEE 18, 2026/4T 29, 1947
No. 846] NEW DELHI, WEDNESDAY, FEBRUARY 18, 2026/MAGHA 29, 1947
ECEEIED]
(93 Te Q)

AT, 18 weadl, 2026
Qe fufras 1989 HI YRT 20T & T8 JEI)

7.3, 886(31).—<d (T=MeH) HfAFTH, 1989(24/89) (NI HF dle Iad AT gl T
8) P URT 20T P JU-YRI(1) GRT Ve Wfaqdl & ded, $ WPHR 39 a1d § ¥ 81 & a1¢ fb
qidefe Iea & faw, oty e dféra faaror ggi daw srget # foar mar g, faviw Yad
RS & e & fo sawas 7, srufd, sy uew Isg & fiaigpan fora o mareear fediem

P GBI A3 WR Rred - Higsucett & a9 foHt 777/7-9 R AFageE T GBI THUA-442
%ﬁ%aﬁﬁg 3ty forer &1 FAmfor s grr Tl yf# 1 S1fIUgor R &1 SR1aT 9l
|

Iad Y # fedeg ®1s Wt safaq, S & I H UeTRH Pt dRiE ¥ (30) 1 faT @t
3af & iR, Sad A BT 4RT 209 B IUYRI(1) B i TEIeH P g At yfEy B 3l R
MUy 38T B |

1231 GI/2026 (1)
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TS Uiy, e WIeR! srifd Yf¥r Sifkrrevr & forw gem wmitet (@wrem) IoRa

Tesdrg SfUPRY (RSl dierpad & areeaR f$deq ot ge1 argd ) Ruew - digsuct
& §i4 fpHl 777/7-9 W UMY TRl IWT THUA-442 Bl §¢ HIA & ded IS 3R fost &1
forafor & dey & fafad ©u § smae Ugd & STE auT T Smufy & SR fAeiid forar smem sik
& UeRY, SaRiddl o 9l a8 SAfaaid 34 4 g a1 fthe foelt fafyy saawmht & Areaw ¥, gAars
BT AR M, 3R T SAMUfrai 4 & ULTq 3R ARG 3MF B i, Al B3 8, B & U,
ST o e MG RY SMTa<ad THS ARl & WHR AT SRAIBR HR B

I AT & 20D B IU-UYRI(2) & I T&H MISRT GRT SIRT fovan a1 dig o s

DI AT AT S| 3 HRREAT & 3favia 3 arelt YA & TS 3R 31 faavur Iuasy § 3R

TP Aiad gRI Y&l UADHRT & IWIGd Hrafad H ST FRIE0T fosar o Jedr g

SR

faiw Yera ufaieHn srufq srist we=r I & Merrepan fvra § “aree R fEdieq #) g@r aga R

Rrren - Fiqeuct & dig felt 777/7-9 WR AFagw ARl ST THUA-442 Y 6 A &
dod s 3aR forer &1 fFmfor & fore SRemstt o wry a1 fomr WRemstt o sifdwfed @ o arell

YA 1 W faaRor (Srgerve1) T8t Iad g
o 7 71 sl TS e, siery o
(FATTTH1)
® . | MEHRAN | T CUIEDUS STHA ) FARA | SIH T THC
o (@) | T | (o
1 Iegar 126 TATH el 0.326 12602 0.056 EELR
2 Iegar 127 TATH el 0.676 12702 0.191 EELR
3 Iegar 128 ERIRRE] 0.172 12802 0.172 At gfa
4 Iegar 129 TATH el 0.339 12902 0.05 EELR
5 Iegar 130 TATH TeslT 0.203 13002 0.038 EEIE\G]
6 Iegar 131 ZATH =T 0.579 13102 0.159 st g
7 Iegar 634 | WW@aras | 0.314 63402 0.004 EEIE\G]
8 Iegar 636 | FI@ETrASE | 0.079 63602 0.0003 st g
9 Iegar 637 | @AY ANE | 0.058 63702 0.048 st gfar
10 Iegar 638 | W@arAe | 0.285 63802 0.094 st qfwr
11 Iegar 639 | HLHL TIHEE 1.183 63902 0.714 qEEFE. g
12 Iegar 640 | FLHRL TIUFEE 4.378 64002 0.565 qEEFE. g
13 Iegar 642 | @A AE | 0.207 64202 0.033 st 1w
14 Iegar 729 AT ST 0.925 72902 0.017 st qfa
15 Iegar 732 AT ST 0.2 73202 0.01 st qfa
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HILT T TSIA . AHTYTL

16 Iegar 733 ZATH 1T 0.331 73302 0.015 st gfar
17 ikl 734 WW 0.226 73402 0.011 TS
RECH) ZATH AT 73402 BEIKE
18 Iegar 735 TATH ST 0.106 73502 0.004 st g
19 Iegar 736 TATH 1T 0.126 73602 0.004 At gfar
20 Iegar 737 TATH 1T 0.148 73702 0.001 At gfa
21 Iegar 742 TATH 1T 0.421 74202 0.237 st g
22 Iegar 743 AT ST 0.125 74302 0.095 st qfw
23 Iegar 744 TATT g 0.105 74402 0.008 st qfw
24 Iegar 745 TATH 91T 0.087 74502 0.039 fasfr sqfr
25 Iegdar 746 AT ST 0.728 74602 0.594 st g
26 Iegar 747 | T@ERYANE | 0.16 74702 0.037 st gfa
27 Iegar 752 | GYER UNTETE | 3.265 75202 0.339 T A
28 Iegar 1428 | ACFR GETEETE | 11.741 | 142802 0.388 T A
T AR I (THe ) 3.9233
- g T TR | SR i T
wH | TEARAR | T W Wﬁw ] . .
(TFE ¥) HEaT (TFs ®)
1| seremeraemn | 161-31 | wrprEr oo 0.26 161-31B 0.12 REIR
2 | ST | 162-21 | T oo 0.02 162-21B 0.01 REIR
3 | STTTTEATHT | 162-22 | yoporady oo 0.62 162-22B 0.03 EEIR
4 | ST | 162-28 | THLETT ST 0.08 162-28B 0.04 At gfa
5 | STEETHAT | 162-32 | vyoreramdy T 0.21 162-32B 0.1 EEIE\G]
6 | STTATEETET | 163-10 | wyeardy isrs | 0.67 163-10B 0.01 fasft qfw
7 | STTTEERET | 163-17 | TH@EAT AE | 0.26 163-17B 0.04 | fasirafw
8 | srerereerar | 163-18 | wfyaary s | 0.05 163-18B 0.01 fasft qf
9 | STTEATHT | 164-2 | e wrereaig | 148 164-2A 017 | gam. qfy
10 | STTTEEAHT | 164-3 | e aiers | 0.17 164-3A 0.12 forsft ey
11 | STTTEATET | 164-4 | qeepre G | 746 164-4A 015 | wva. qfy
12 | STTATEEAHT | 165-1 | @ goir 1.11 165-1B 0.64 st i
13 | STTATEETHT | 165-2 | @y g1 0.17 165-2A 0.06 EEIR:
14 | STATEIEET | 165-5 | vyoporamdy =iy 0.03 165-5A 0.01 EEIEG]
15 | serTeEeET | 165-6 | TTETE NI 0.13 165-6A 0.05 fast afa
16 | STTTTEATHT | 165-13 | aroporamdy o= 0.4 165-13B 0.02 IEEIRE
17 | STTTTEAET | 165-15 | @@t ares | 0.37 165-15A 0.1 st qfa
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18 | SETATEATET | 165-16 | vofaardy qiwrs | 0.28 165-16A 0.13 | fosft«fy

19 | STTATEETHT | 165-14 | vy Aiors 0.47 165-17 0.2 EEIEG]

T Aferfed G (7= #) 2.01

s

e TEHRAH | H YA | e gw | s g Fr,
| (TS H)

1 w_l_& Iegar 1.207 0.7103 2.006 3.9233

2 SGIPERE] 1.08 0.61 0.32 2.01

EREICPIESR (R k) 5.9333

[®T. §. CAO/CON/RSP/VSKP/ROBs/442/20A]
IS FH ATHA, AT (g7 (w77 -11)

MINISTRY OF RAILWAYS
(East Coast Railways)
NOTIFICATION
Bhubaneswar, the 18th February, 2026
Notice Under Section 20A of the Railway Act, 1989

S.0. 886(E).—In exercise of powers conferred by sub-section (1) of section 20A of the Railways
(Amendment) Act, 1989 (24/89) (herein after referred as the said Act.), the Central Government, after being satisfied
that for the public purpose, the Land, brief description of which is given in the schedule annexed here to is required
for the execution of Special Railway Project, namely, “Construction of Road over Bridge in lieu of closing of
manned LC No ML - 442 at Km 777/7-9 between Sigdam — Cheepurupalli on Main Line of Waltair Division” in

Srikakulam district in the state of Andhra Pradesh, hereby declares its intention to acquire such land.

Any person interested in the said land may within a period of (30) thirty days from the date of publication of
the notification in the Official Gazette, raise objection to the acquisition of such land for the aforesaid purpose under
sub-section(1) of section 20D of the said Act.

Every objection shall be made to the competent authority, namely Competent Authority Land Acquisition
(CALA) i.e. The Revenue Divisional officer (RDO), Srikakulam for Construction of Road over Bridge in lieu of
closing of manned LC No ML - 442 at Km 777/7-9 between Sigdam — Cheepurupalli on Main Line of Waltair
Division” in writing, and shall set out grounds thereof and competent authority shall give the objector an opportunity

of being head, either in person or through a legal practitioner and may after hearing all such objections and after
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making such further inquiry if any as the competent authority thinks necessary by order either allow or disallow the

objections.

Any order made by the competent authority under sub-section (2) of 20D of the said Act shall be final. The
land plans and other details of the land covered under this notification are available and can be inspected by the

interested person at the aforesaid office of the competent authority.

SCHEDULE

Brief description of land (Annexure-I) attached here with to be acquired with or without structures, for Special
Railway Project namely “Construction of Road over Bridge in lieu of closing of manned LC No ML - 442 at
Km 777/7-9 between Sigdam — Cheepurupalli on Main Line of Waltair Division” in Srikakulam district in the
state of Andhra Pradesh.

Name of the District & State: Srikakulam & Andhra Pradesh
(Annexure-I)

Total Acquired | Acquired
S.no | Name/no of village | Lpm no Classification area temporary area in Type of land
in acre Ipm no acre
1 Yenduva 126 Inam Nanja 0.326 12602 0.056 Private Land
2 Yenduva 127 Inam Nanja 0.676 12702 0.191 Private Land
3 Yenduva 128 Inam Panja 0.172 12802 0.172 Private Land
4 Yenduva 129 Inam Nanja 0.339 12902 0.05 Private Land
5 Yenduva 130 Inam Nanja 0.203 13002 0.038 Private Land
6 Yenduva 131 Inam Nanja 0.579 13102 0.159 Private Land
7 Yenduva 634 Rythwari Nanja 0.314 63402 0.004 Private Land
8 Yenduva 636 Rythwari Nanja 0.079 63602 0.0003 Private Land
9 Yenduva 637 Rythwari Nanja 0.058 63702 0.048 Private Land
10 Yenduva 638 Rythwari Nanja 0.285 63802 0.094 Private Land
11 Yenduva 639 Sarkar poramboku | 1.183 63902 0.714 Government Land
12 Yenduva 640 Sarkar poramboku | 4.378 64002 0.565 Government Land
13 Yenduva 642 Rythwari Nanja 0.207 64202 0.033 Private Land
14 Yenduva 729 Inam Punja 0.925 72902 0.017 Private Land
15 Yenduva 732 Inam Punja 0.2 73202 0.01 Private Land
16 Yenduva 733 Inam Punja 0.331 73302 0.015 Private Land
17 Yenduva 734 Inam PunJ:a 0226 73402 0.011 Pr?vate Land
Yenduva Inam Punja 73402 Private Land
18 Yenduva 735 Inam Punja 0.106 73502 0.004 Private Land
19 Yenduva 736 Inam Punja 0.126 73602 0.004 Private Land
20 Yenduva 737 Inam Punja 0.148 73702 0.001 Private Land
21 Yenduva 742 Inam Punja 0.421 74202 0.237 Private Land
22 Yenduva 743 Inam Punja 0.125 74302 0.095 Private Land
23 Yenduva 744 Inam Punja 0.105 74402 0.008 Private Land
24 Yenduva 745 Inam Punja 0.087 74502 0.039 Private Land
25 Yenduva 746 Inam Punja 0.728 74602 0.594 Private Land
26 Yenduva 747 Rythwari Nanja 0.16 74702 0.037 Private Land
27 Yenduva 752 Sarkar poramboku | 3.265 75202 0.339 Government Land
28 Yenduva 1428 Sarkar poramboku | 11.741 142802 0.388 Government Land
Total Acquired Land in Acres 3.9233
S.No | Name of village Survey Classification Tota-l Acquired Acquilzed Type of
Number area in temporary Area in land
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Acres Survey no Acres
1 Jaganadhavalasa 161-31 Rythwari punja 0.26 161-31B 0.12 Private land
2 Jaganadhavalasa 162-21 Rythwari punja 0.02 162-21B 0.01 Private land
3 Jaganadhavalasa 162-22 Rythwari punja 0.62 162-22B 0.03 Private land
4 Jaganadhavalasa 162-28 Rythwari punja 0.08 162-28B 0.04 Private land
5 Jaganadhavalasa 162-32 Rythwari punja 0.21 162-32B 0.1 Private land
6 Jaganadhavalasa 163-10 Rythwari nanja 0.67 163-10B 0.01 Private land
7 Jaganadhavalasa 163-17 Rythwari nanja 0.26 163-17B 0.04 Private land
8 Jaganadhavalasa 163-18 Rythwari nanja 0.05 163-18B 0.01 Private land
9 Jaganadhavalasa 164-2 Sarakar poraboke 1.48 164-2A 0.17 Govt. land
10 | Jaganadhavalasa 164-3 Rythwari nanja 0.17 164-3A 0.12 Private land
11 | Jaganadhavalasa 164-4 Sarakar poraboke 7.46 164-4A 0.15 Govt. land
12 | Jaganadhavalasa 165-1 Rythwari punja 1.11 165-1B 0.64 Private land
13 | Jaganadhavalasa 165-2 Rythwari punja 0.17 165-2A 0.06 Private land
14 | Jaganadhavalasa 165-5 Rythwari punja 0.03 165-5A 0.01 Private land
15 | Jaganadhavalasa 165-6 Rythwari punja 0.13 165-6A 0.05 Private land
16 | Jaganadhavalasa 165-13 Rythwari punja 0.4 165-13B 0.02 Private land
17 | Jaganadhavalasa 165-15 Rythwari nanja 0.37 165-15A 0.1 Private land
18 | Jaganadhavalasa 165-16 Rythwari nanja 0.28 165-16A 0.13 Private land
19 | Jaganadhavalasa 165-14 Rythwari nanja 0.47 165-17 0.2 Private land
Total Acquired Land in Acres 2.01
Abstract
. Total
S.No | Mandal Village Dry Land | Wet Land | Government Land

(In Acres.)

1 Ganguvari Yenduva 1.207 0.7103 2.006 3.9233

2 Sigdam | Jaganadhavalasa 1.08 0.61 0.32 2.01
Total Acquired Land in Acres 5.9333

[F. No. CAO/CON/RSP/VSKP/ROBs/442/20A]

AJAYA KUMAR SAMAL, Chief Engineer(Con-II)
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